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NOW, THEREFORE, in exercaise of the powers conferred by clause
(1) of article 213 of the Ceonstitution of India, the Governor of
Maharashtra is hereby pleased to promulgate the {ollowing Ordinance,
namely 1 —

1. ¢7) This Ordinance may be called the Nagpur Improvement
Trust {Amendment) Ordinance, 2011,

(2) It shail come Into force at once.

2. In section 4 of the Nagpur Improvement Trust Act, 1936
(hercinafier referred to as “the principal Act™),

{1} n sub-section {7},

(a) for the words “ nine Trustees ™ the words “ten Trustees ™
shall be substituted ;

(b after clavse (b), the following clause shail be inserted,
namely -—

“(bu) the Collectar or Additional Collectar of Nagpur District.
to be nominated by the State Government ;7

{2} In sub-section {3}, for the wards, brackels and letter “or
clause (¢)” the words, brackets and letters . clause (ha) or clause

(¢)” shall be substituted.

3. In section 7 of the principal Act, in sub-section (7h for the
words, brackets and letter “or clause (¢! 7 the words, brackets and
letters “, clause (ba) or clause (¢) 7 shall be substituted.

4. Insection 21-A of the principal Act, in sub-section (2), the proviso
shall be deleted.

5. Section 22 of the principal Act shail be re-numbcered as sub-

section (1) thereof ; and
{1} in sub-scction {7} as so re-numbered.

(e 1n clause faj, for the words * whose monthly salary does
not exceed one hundred and fifty rupees” the words “ whose
(Grade Pay in the pay structure is equivalent to or lower than
that of an Assistant Engincer ” shall be substitoted ;

ihi in tne provise, for the words “in receipt of a monthly
salary exeeeding 1ifty rupces ” the words “in receipt of Grade
Pay in the pay structure less than that is payvable to an Assistant
Engineer ” shall be substituted ;
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(2% after sub-section (1), as so re-numbered, the following
sub-section shall be added, namely :(—

“(2) Notwithstanding anything contained in tbis section, it
shall ke lawful for the State Government by an order, to depute
any officer in the service of the State Government for appointment
on the establishment of the Trust, who shall be s¢ appointed by
the Trust. The terms and conditions of service and the term of
appointment of such deputed officer shaill be such, as may be
specified by the State Government in the order. ™

6. In sccuion 24 of ihe princpal Act, in sub-section {2}, for the
words “ and also to control and revision by the Chairman ” the words
“and aisc to conirol and swo rmoty revision by the Chairmar © shail
be substituted.

7. After scetion 24-C of the principal Act, the {ollowing scctions tnser
shall be inserted, namely © -

“24-ID. The State Government may. {rom time to thue, issuc
such directions or instructions as it may think {it in regard t¢
finance and conduct of business and affairs of the Trust and the
Trast shall be bound to follow and act upon these directions or

structions :

Provided that, the State Government shall, before issuing any
directions or instructions, give an opportunity Lo the Trusi to make
representation within {ifteen days as to why sueh directions or
instructions shall not be issued. If the Trusi fails to represent
within fifteen days or, after having represented, the State
(Government on considering the representation. 13 of the opinion
tnat issuing of such directions or instructions is neceessary : the
State Covernment may issue the same.

24-E. 17 I the Stawe Government on a reterence made to it by
the Chairman, or suo motu, is satishied that any reschition or order
or any act of the Trust or of anv of its authorities or officers s in
contravention of. or, in excess of, the nowers conferred by or under
this Act or any other iaw for the time being in force, or rutes.
regulations or bye-laws made thereunder, or iz likely 1o lead to

abuse or misuse of, or cause waste of the Trust Fund or is againg:
thir financial interesis of the Trust or against the interests of public
or againsi the poliey of the State Government, the State Government
may, give an appropriate order in writing, in that behall, A copy of
such order shz!l be sent forthiwith by the State Government to the
{hairman -
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Provided that, the State Government shali, before issuing any
such order, give an opportunity to the Trust to make representation
within filteen days as to why such order shall not be issued. If the
Trust fails to represeant within fifteen days or, afier having
represented, the State Goverament, on ceonsidering the
representation, is of the opinior that issuing of soch order i

nocessary 3 the State Government may issue the same.

{2} On receipt of Lthe order sent under sub-section 1}, the Trust

shall be bound to follow and act upon such order.

(2) No resolution or order or act which has heen referred to by

Uw Jhairman under sub-scetion (1) or suo moti cognizance of which

has been taken under that sub-seetion shall be implementea by the

Trust or any of its authorities or officers, unul decigion of the Siate

Government in accordance with the aprovisions ¢ sub-section (1 i
communicated to the Trust.”.

Amendment 8. In seetion 52-B of the principal Act, in sub-scction 11), for the

of zection . e . . . L. \ ;
2213 o PTOVIsD, the following orovise shall he substituted, namely - —

P and

Borar “Provided that. g contract invelving an expenditure oxceeding
RKXXVI of , , ) . Ly '
1‘),-5(¢' fifty lakh rupees shatl not be niade by the Chairman witneus the

previous sanction of the Trost.”

Amendment 9 In section 52-C of the prineipal Act,—
o acretion
52-C of
¢, P, and
xXxl\;-evraf. “under clause {¢; of the proviso te sub-secticn ¢ 7} of section 52-B7

2 SRR . - N . ‘e . ) .
1934 the wuords, brackets, figures and leiter “ under the proviso 1o

(1) 1 sub-section (3), for the werds, bruckets, figures snd letiers

sub-section {1} of section 52-13 7 shail be substituted |

2% in sub-scetion {2), for the words, brackets. figures and letters
in glavse (o) of the provise 1o sub-<ection (7} of section 52-8B and

the State Government in tne cases referred to in clause 06) of the

satd pr»:)“.fﬁsa 7 1he worns, brackess. dgures and otter “ nnder he
nroviso Lo sub-section (1 of section 32-87 snall he sohsatituted.
Shsertign in Viter section 88 of the principal Aol the fuilowing neading and

sechiens shal!l be inserted, namely @
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“ RECOVERY AND COLLECTION OF AMOUNT
RECOVERABLE BY TRUST

88-A. (I} Save as otherwise expressly provided by or under this Recovery
2T
Act, when any amount which is recoverable under this Act or any . oo

other law for the time being in force, has beconte duu, the Trust
shail, within a reasonable iime, cause to be prosented te the person

liable for the payment theves!. & bill for the sum claimed as due.
21 Every such bill shall specify -
y the period for wiich, and

() the dowoils of the property, occupalion or thing 1 respect
Y,

of which,

the sum is elaimed, anc shall alse give notice of the NHabiiny
incurred in default of pavmoent, so alse ‘nformation repgarding

Ly ! crpeln ey

rignt to prefer an aupeal wnder section 108-A against such elnim,

$3) Hothe sum for which any hil! s been nresented, as aforesald
i= nat paid into the Trusy office, or 1o a person authoerized oy the Vras
in that behalf to receive such pavments, within fiitcen days from th:

presentation thereot or U ne anpeal against any claim lretuded (0 a 03]

is made. the Trust saali cause Lo be served upon the peeson sianie for

the pavment of the said sum a notice of demand v prescribed

form

B8-B. (7: Notwithstanding aayvthing contained in any other provision Uervain

¢ of domand

of this Aci, if the person upon whum the not has been
served under section B8-A fails vo pay: vejgn fifteer davs from the

service of such netice of demand, the sum demanded {n the notics, or o0 s

| . . : - CEV GO
e s‘:mw CRUSD W vhe savisih Chalrmun o IR aieer a5
the Chairman may apooint in this behall, win shouid not pay the

same. the ovtstanding ameunt snall be Habie o be recovernd as an

arrears of land revenue under the Manarashira far e dlomte

1966, ang the rules nade thereander

220 Phe powers of Collector ander the Maharashira Land Revenus

Code, 1968 shail be exerdized by the Uhaiviean for the purpeses of
sub-secion I ,

Provided that, ine Chabnoaan mav, by an arder in writing signed by

himg, delegate the powers ander this sub-scciion 1o any officer of the

.

Frast not berow the rapk of Divisional Qificer.”.
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Inserticn of
Chapter XA
and section
108-4A in

C. P oand
Berar
XXXV nof
1934,

Appeals.

11. After section 108 of the principal Act, the following Chapter

and section shall be inserted, namely ' —

“CHAPTER XA

Arprazs

108-A. (7} Any person aggrieved by an order of an Officer of the
Trusi passed under this Act or under any rule or regulation made
thercunder, may, within a peried of thirty days from the dawe of
receipt of such order, appeal to such Officer who has been designated
by the Chalrman to hear such appeals. or if o suck Officer has
been designated, Lo the Chairman,

(2) Any order passed In appeal by any such Officer, otier thar
the Chairman, shall be subject to revision by the Chairman,

(31 If the original order has been passed by the Chairman himself,
the appeal shall lie to the State Government or anv of its officer as

1L may direct.”
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STATEMENT

The Nagpur Improvement Trust constituted under the Nagpur

Improvement Trust Act, 1936 (C. P. and Berar XXXVI of 1936) covers
the area of the Nagpur City and such other outside arca, as notified
by the State Government, from time to time.

2. In the context of new and emerging responsibilities of the Trust

as the Special Planning Authority of the Nagpur Metropolitan Region.
it is considered expedient o umend the said Act, which has 1ot beer
amended since long.

3. Salient features of the proposed amendments are as follows - -

(7) to epsure cffective participauon of revenue officers in
implementation of the Act, power s taker 1o the State Governmenr
Lo nominate the Collector or Additional Collector of Nagpur Distrier
as an ex-officio trustee of the Trust:

(1) to ensure effective adminixiration and to protect interests
of the Trust and to prevert ary misuse of authority. power s
1aken 10 the State Government. -

() to give directions or instructions to the Trust n the
matters relating to finance, conduct of business and affairs of
the Trust;

(b) to review any resolution or order o7 any act ol ihe Trast
or of any of Ity authorities or officers, which s in contravention
of, or in excess of. the powers conferred by or under the Act.
or is likely to abuse or misuse of, or cause waste of the Trust
Fund or against the financial inierests of the Trust or agains
the intercsts of the public or against the poeliey of the State
Government, ;

ey to provide for depuiation of suitable officers by the
Goverament for apgointment on a post created on aoe

establishment of the Trust:

{f2i) 10 enhance the financial powers of the Chairman ana o
confer upon him powers in respect of the matters of appointmens.
promouion and discipiinary action in respect of the posts of the
Prust Officers equivaient to or below the rank of the Assisiani
Engineer ;

i 1o provide for appeal against the order passed by the Trust
Officers and Chairman under the Act;

(¢} to empower the Trust to recover the amounts due to the
Trust as arrears of land revenuce,



¢ TERTE, WEH TWUF FEERT W RS, W6 ¥, YoUR/AMWE {3, WH 933

4. Ag both Ilouses of the State legislature are not in session
and the Governor of Manarashtra is satisfied that circumstances
exist which reader it necessary for him to take tmmediate action
further to amend the Nagpur !mprovement Trust Act, 1936
(C. P. and Berar XXXV1 of 1938}, for the purposes aforesaid, this
Ordinance is promulgated.

Mumbai, K. SANKARANARAYANAX,
Dated the 2nd Jualy 2011, Governor of Maharashtra.

By order and in the name of the Governor of Mahwrashira,

MANU KUMAR SRIVASTAVA,

Principal Secretary to Government.
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